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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). No, Sir, it is not possible to
absorb all the contract labour in
Rourkela Steel Plant. However, to the
extent possible, contract labour is
being absorbed in a phased manner
for jobs of permanent and perennial
nature, in accordance with the pro-
vision of Contract Labour (Regulation
and Abolition) Act 1971.
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Demand for Probe into working of
Post-Graduate Institute, Chandigarh

*72. SHRI G. M. BANATWALLA: °
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether a demand had been
made recently by the Punjab and
Chandigarh Peace Foundation to
hold a thorough probe into the
working of Post-Graduate Institute,
Chandigarh; and

(b) whether the demand has since
been considered by the Government
and if so. the result thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RA!
NARAIN): (a) There has been no
written request received in the Minis-
try to this effect from the Foundation.
Some reports appeared in thc Press
about a statement given by the Secre-
tary of the Foundation in which he
made certain charges against the
working of the Institute.

(b) The Government is already con-
sidering the question of setting up a
Review Committee to go into the
working of the All India Institute of
Medical Sciences, New Delhi as well
as the Post Graduate Institute,
Chandigarh.

Enforcement of Minimum Wageg for
Agricultural Workers

. *73. SHRI P. K. KODIYAN: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be plcased
to state:

(a) whether the minimum wages for
agricultural workers fixed or revised
by State Governments are not enforc-
ed in most States due to lack of any
enforcement machinery; and

(b) if so, what steps the Centre has
taken to ensure enforcement of mml;
mum wages for agricultural workers





